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Original Application No.612/2019

THE M R OF:-

Vinod Kumar Bansal Applicant

Versus

State of Haryana
............... Respondent

Status report of Neha Singh, IAS, District
Municipal Commissioner Sirsa  regarding
functioning of solid waste Management System
in Mandi Dabwali City.
RESPECTFULLY SHOWETH:-
I, do hereby solemnly affirm and declare as under.
1. That I, in my aforesaid official capacity as District Municipal
Commissioner of Sirsa, am well conversant with the facts and
circumstances of the present case and competent to swear and file the present
status report on the basis of record/information made available,
2. That present status report is being filed with respect to the directions
dated 16.04.2021 issued by this Hon'ble National Green Tribunal in the above
mentioned Application.
3. That the Principal Bench of Hon’ble National Green Tribunal, New Delhi
was pleased to passed the directions vide order dated 16.04.2021, the
operative part of the aforesaid directions Is as under:-
wg  Accordingly, let further steps be taken in the matter and further
compliance report filed before the next date. A Joint Committee of CPcE
and HSPCB may verify the facts. HSPCB will be the nodai agency for
coordination and compliance. The report be filed by e-mail at
ju.di_cialngt@g'“"" preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF”,



4.

filed its report on 25.11,2021.

That in compliance to the above, Joint Committee of CPCB and HSPCB

The present reply is being filed in response to the observations of Joint

Committee as well as the current status of management of legacy waste and

daily generated solid waste as under:-

Sr.
No.

Recommendations of the
Joint Committee

Reply/response of MC, Mandi

Dabwali

01

The MC Dabwalj should ensure

that the segregated waste

which is collected from door to
door should also be transported
and treated separately for
further processing. The workers
engaged for handling and

management of the waste
should be properly trained and
their performance be accessed
pericdically by  developing

mechanism faor the same.

MC has already adopted the door to
door collection, segregation,
treatment and scientific disposal
mechanism. MC is regularly working
on further strengthening of our

system by

waste management

adopting new methods,
technological upgradation,

awareness and training programs.

02

The existing dumpsite which is

also being used for processing

of the waste should be
discontinued in time bound
manner following a

development of suitable landfill
facility in compliance with the
provisions of the rules. The
time bound action plan to this
effect shall be submitted to

HsPCB within two months.

A propesal to develop integrated
waste management plant at village
Bakriayanwali, Sirsa for whole Sirsa
District is under consideration. Til|
the finalization and execution of the
propesal, this site will be used for
processing of waste however; it will
be ensured that the pProcessing is

being done as per the SWM Rules
and CPCB guidelines,




Sr. | Recommendations of the Reply/response of MC, Mandi
No. |Joint Committee Dabwali

03 | Since, the existing dumpsite Is | The work of _construction

of

utilized  for legacy  waste | boundary wall and development of

processing, therefore it is|green belt was started at site but

recommended that the McC/|due to public agitation in nearby
Dabwali  should  undertake | area the work was stopped. Now,
construction of boundary wall, | after convincing the public, MC has
development of green belt, |started preparation of the fresh
garland drain formation and |estimate to construct the boundary
leachate collection & treatment | wall and development of green belt.
system. The agency engaged for processing
of legacy waste is also responsible
for collection and treatment of
leachate. The treatment of leachate
will be ensured through the said

agency.

5a The inert material generated| The sanitary landfill site is the scope
from legacy waste processing | of agency hired by MC, Mandi Dabwali
should be disposed suitably in|for processing of legacy waste and
engineered landfill sites. work s likely to be started within one
month. After development of sanitary
landfill site, inert will pe disposed off
scientifically, Further, a régional
sanitary landfill site js also proposed
to be developed  at village
Bakriayanwall, Sirsa under Integrated
solid waste management plant for

whole Sirsa District. Tin then the inert

material is being  storeg at the

existing site only,

s — Y




of MC, Mandi

5[‘-
No.

Recommendations of the

Joint Committee

Reply/response
Dabwali

05

The domestic hazardous waste
l.e.. Plastic waste, Biomedical
Waske, E-waste, used batteries
etc. should be channelized to
CPCB/SPCB authorized agencies
for further processing.
Similarly, the C&D waste should
also be channelized for further

processing,

All these waste are channelized to
CPCB/SPCB authorized re-processer/
actual users only. The copy of

agreements are attached herewith

as Annexure A,

06

MC Dabwali should alsa
enhance the capacity of existing
legacy waste Processing plant
for speedy disposal of the
Waste. Further MC Dabwali
should strengthen the staff for
effective operation of collection,
transportation, treatment and
disposal of

Waste for

compliance of the saigd rules.

the regular monitoring o
compost  and leachate for
compliance of s3id  rylag

Further the analysig Feport of

the same aisp be forwardeq to

HSPCB,

MC Dabwali should undertalke

MC, Mandj Dabwali has started the

Agency has already been directed to
enhance the capacity of processing
plant. 30,500 MT legacy waste has
already been processed. Further, the
mechanism for effective operation of
collection, trans;:-ortatmn, treatment
and disposal of fresh waste s

already in place,

monitoring the Quality gf Leachate
as well as Compost on regular basjs

MC has dPproached tha Envirochem




of MC
'Sr. | Recommendations of the | Reply/response 4
No. |Joint Committee Dabwali

Mandi

integrated
08 It is also recommended that the | A proposal to develop

village
appropriate action may be|waste management plant at 9

initiated at state government | Bakriayanwali, Sirsa for whole Sirsa
level for management of solid | District is under consideration.
waste using cluster approach
for group of ULBs tg facilitate
the  speedy and timely
development and operation of

engineered landfill sites,

6. Status of Wet Waste Processing :

The amount of solid waste generated is approximate 26 Tpp from

Municipal Council Area. Out of the total solid waste approximate 11 TPD and

10 TPD wet and dry waste in generated respectively. Remaining 5 Tpp is the

sweeping waste which is being used for filling in low lyin

Ms. Sona Enterprises has already

segregation as well as Processing of Sglid Waste in M C

Work Order is hereby attached as Annexure B, Approximatejy lto 1.5 1p
; A D
wet waste is consumed by Piggery FarmfGaushaIa. Rernainlng wet waste |
aste js
being processed through pit composting and windrowe Cﬂmpnsting 1009
3 wet

waste collected is being disposed off by Municipaj Coungij With the he]
€Ip of pjt

composting, windrows. The compast Produced 5

. tion after
processing of wet waste is a very smaj| Quantity whijcp is b eing st
: ' Slored ap o
after making proper lining of the bed, The Sanitary landfi : i
Site jg b



svailable in Municipal Council, Dabwali for this activity.

7.  Status of Dry Waste Processing /MRF Facility:
An agency Ms. Sona

The dry waste generation is approximate 10 TPD.

: i well as
Enterprises has been hired for Door to Door collection, segregation as

processing of Waste in M.C. Dabwali. Two MRF facilities have already been
established by the agency i.e. One is at Old Municipal Council office and
another is at near Rambagh. The dry waste is being segregated in different
categories/fractions on the basis of their use as per norms. Out of the total
dry waste, approximate 3 to 4 Tons is recyclable waste and 5 to 6 tons is RDF.
Ms. Sona Enterprises has engaged agency named East Delhi Waste
Processing Company Ltd. and ESSEL Jabalpur MSW Pvt. Ltd. for collection,
transportation and scientific disposal of dry waste. These agencies are
authorized by Haryana State Pollution Control Board.

8. Bio Remediation of legacy waste:

Initially, Municipal Council, Mandi Dabwali assessed the quantity of
legacy waste which was accumulated over the ground by measuring length
breadth and height which comes out approx. 30,684 MT. et o '
S9ENCY Was hired vide work order mema 110, MCD/XEN/2020/1284 uate.:: u:
11-2020 for Bio-remediation of legacy waste. After starting the work. ¢
observed that the waste has been piled below the ground upto r . Was
approximate 4 to 5 feet also. The density of waste alsg vari-ed aatdz::ih Gf
depth ous

pths due to which the reassessment of legacy waste was done thrg

MCH consultancy agency which comes out to he 85,000 MT ugh M/s

5 A.I:l'e E
recovered. After processing of te0Rey st land hag been
: 1
enricher/compost, 2,600 MT RDF, 4. 10p MT inert 3 9,500 MT  soil
. lzﬂ{] M

1,100 ™MT hazardous waste/e-waste Wa
re



ecuted with
RDF and hazardous waste/e-waste, agreements have been €x

East Delhi Waste Processing Company Ltd. and ESSEL Jabalpur MSW Pvt.
Ltd. For disposal of C&D waste, agreement has been executed with Ms. ESS
ESS Stone Crusher. The inert is being stored on the site after making proper
lining of the bed. The sanitary landfill site is to be developed by the agency
itself and work is likely to be started within one month. After development of

sanitary landfill site, inert will be disposed off scientifically. The remaining

waste will be processed upto 31,12.2022.

9. In view of the submissions and factual circumstances explained as

above,; it is humbly submitted that the Municipal Council, Mandi Dabwali will

ensure to follow the directions issued by this Hon'ble National Green Tribunal

from time to time in letter and spirit.

Applicant

/Z'é,_f)j
Neha Singh (1as)

Place: - District Municipal CommissfnnEr Sirsa

Verification:-

Verified that the content of Para 1 to 9 of the prese

nt statug re
Port :
true and correct to my knowledge derived from official are

reco rd. No pa
art
false and nothing has been concealed therein, of it is
Applicant
'——ﬁj ” [
= Neha Singh (1as)
Place: District Munici;_—.m Comm

Ssloner sjey
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Smart
OTILITIES

An Essel Growp Enterpmse

Seller —
Buyer Agreement

For
RDF/MLP from Mandi dabwali Municipal Council, Haryana
It is been agreed between seller —purchaser for RDF/
Combustible Material from Mandi dabwali Municipal Council,
Haryana .
Date of Agreement is : 20-07-2021
The purchaser is M/s. Smart Utilities Vill-Kathonda ,Distt-Jabalpur , M.P.

The Seller is M/s Sona Enterprises Sco-36, Sector-12, Panchkula, Haryana.

As per our various discussion towards subject, we are agreed for
Combustible material (RDF) from Bioremediation site of Mandi
dabwali Municipal Council, Haryana. The detailed T&C (scope
/responsibility) are listed below —

Scope of Agreement:
i.  Smart Utilities will dispose the material as per Govt. Rules.

i.  Smart Utilities will purchase the material throughout the year as per
understanding .

ii.  The cost of material is Rs. 0/kg.
iv. ~ Smart Utilities are liable to give co-processing certificate as per need.
v. Loading of Plastic waste/RDF from legacy waste site
is at free of cost from sona enterprises.
vi.  The cost of transport will be borne by Sona enterprises.
Supply Duration : This sale/supply order will remain valid for
a period of 12 months (360 days English Calendar) from the
date of signing of this agreement.

Authorized Signatory Authorized
Signatory
For ESSEL Jabalpur

MSW Pvt Ltd
M/s Sona Enterprises < TIT
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Indian-ivon Judicial Stamp

Haryana Goverriment Date :26/06/2021

AN, Sy owpas: o
eRNNe. - T3S KA il
: Deponerit
Name: Sona Enterprises . )
H.No/Floor : Sco36/2( Seclor/Ward : 12 Landir: rk ; Panchkula

City/Village * Panchkula Districl : Panchkula ‘ Slale : Haryana

* Phone ¢ ga** 01

.Purposa 1 agreement to be submitted at Concerned

o

VEEABAV

Seller- Buyer Agreement
For

Inert & C&D waste From Mandi Dabwali Municipal Council Haryana.

It is be'ex} agreed between seller ~puthcaser for inert & C&D
Waste/Combustibie Material from Mandi Dabwali Municipal council, Haryana.
Date of Agreement is 01.07.2021.

Tl.le purchaser is M/s ESS. ESS. Stone Crusher Vill. Buraj Kotian Teh. Kalka
Distt Panchkula 134109,

The seller is M/s Sona Enterprises SCO-36, 2™ Floor Sector-12, Panchkula

Haryana.

As per our various discussion towards subject, we arelagreed from Cbmbusﬁble
material Inert- & C&D waste from Bioremediation site of Mandi Dabwali
Municipal Counil, Haryana The details T&C (scope / responsibility) are listed

below:-

Scope of ééreement:- s _ :
1. M/s ESS. ESS. Stone Crusher will dispose the material as per Govt.

“Rules.

2. MJs ESS, ESS. Stone Crusher will pirchase the material throughout
- the year as per understanding. _

3. The cost of material is Rs. 0/Kg.

4. M/s ESS. ESS. Stone Crusher are liable' to give co processing
certificate as per need. : o ,

5. Loading of Inert & C&D waste site is at fee of lost from M/s Sona
Enterprises. : : .

" months (360 days English Calandcr)vﬁjdm the date of signing ¢

6. The cost of transport will be born by M/s Sona Enterprises.

.Sﬁpplf'l')uré‘tioh:“- This sale / supply order will remain valid for a pen'od.‘ot.’. 12
' agreement.

L . For ESS.ESS. STONE CRUSHER
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